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“ I have the honor 1o inform you that I have found it my duty in the exercise of
my powers under section 41 of CrPC to direct that Sri.M.C.Kamaruddin, Member of the
Legislative Assembly(Manjeswaram) be amrested for involving the cases in
Cr.Nos.174.175,177.183.184.185,193,194,195,196,197/CB/KNR & KSD/R/20.{1] Cases)

SH.M.C.Kamaruddin, Member of the Legislative Assembly was accordingly
arrested in custody to 16.00 hours on 11.11.2020 and is present lodged in the Hosdurg
Jail, Kanhangad.
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“ I have honour to inform you that 1 have found it my duty in exercise of my
powers under section 167 of Cr.PC, to direct that Sri.M.C.Kamaruddin, Member of the
Legislative Assembly be arrested and produced before me for the offences punishable
Ufs.406, 409,420 r/w 34 of IPC and section 5 of Kerala Protection of Interest of
Depositors in Financial Establishments Act, 2013 and Section 3 r/w 5 of Banning of
Unregulated Deposit Schemes Act, 2019 registered by Chandera Police Station in the
following crimes.

1. 761/20 (Cr.No.183/20/CB/KNR & KSD/R/20
2. 825/20 (Cr.No.197/20/CB/KNR & KSD/R/20
3. 7624/20 (Cr.No.184/20/CB/KNR & KSD/R/20
4. 76820 (Cr.No.185/20/CB/KNR & KSD/R/20
5. 715/20 (Cr.No.174/2(/CB/KNR & KSD/R/20
6.72320(Cr.No.175/20/CB/KNR & KSD/R/20
7. 744120 (Cr-No.177/20/CB/KNR & KSD/R/20
8. 577/20 (Cr.No.123/20/CB/KNR & KSD/R/20
9. 77320 Cr.No.193/20/CB/KNR & KSD/R/20
10.775/20 (Cr.No.194/20/CB/KNR & KSD/R/20
11.792/20 (Cr.No.195/2(/CB/KNR & KSD/R/20
12.824/20 (Cr.No.196/20/CB/KNR & KSD/R/20



ShriM.CKamaruddin M.L.A was accordingly produced on production
warrant before the court on today. 13.11.2020 and he is remanded to judicial custody
till 27.11.2020. T have aleeady intimated the factum of arrest and remand to your
good self through E-mail.
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I have the honour to inform you that I have found it my duty in exercise of my
powers under section 41 of CrPC to direct that Sri.M.C.Kamaruddin, Member of the
Legislative Assembly, | arrested for Cr.Nos 1) 122CB/KNR & KSD/R/20,
ACr.No.14#CBKNR & KSD/R/20 3) Cr.No.IB¥CB/KNR & KSD/R/20 4)
Cr.No.146/CB/KNR & KSD/R/20 5) Cr.No.l7¥%CB/KNR & KSD/R/20 and 6)
Cr.No.1S4/CB/KNR & KSD/R/20 investigated by me Ufs 406, 409, 420, 34 [PC &
Sec.5 Kerala Protection of Interest Depositors in Financial Establishemnt Act -
2013 & Sec 3 r/w 5 of Banning of Unregulated Deposits Schemes Act - 2019 for
his involvement as Chairman of Fashion Gold Group of Companies which is alleged
10 have cheated complainants in at keast 71 cases totally about Rs. 13 Crores.

S1i.M.C.Kamaruddin, Member, {egisiative Assembly was accordingly amrested
by me being the investigating officer of the above Crime Cases, formally with the
permission of the Honorable JFCM-1 Court Hosdurg in the afternoon beginning at
03.30 pm on 12.11.2020 in 10 the above smentioned 6 crime cases at the Distnict
Prison, Hosdurg where he is kept in Judicial Custody.
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